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[Shri K. D. Malaviya) 
making certain further amendment. 
''0 the Mining Leases (Modi1lcatlon of 
ferms) Rules, 1958. [Pl4ced 1ft 
L.lb7'47'11. See No. LT-20BOIBO]. 

AMENDMI:N'1'8 TO GIINJ:RAL REGULAnONS 
OF THE I ~  FTNANCE CORPORA-

TION or INDIA 

The MlDJster of Revalne ..... Civil 
Expendltare (Dr. B. Gep&Ia Reddl) : 
Sir, I beg to lay on the Table, under 
sub-section (3) of Seetlon 43 of the 
Industrial Finance Corporation Act, 
1948, a copy ot Notification No. 1180 
published in the Gazette dated the 
27th February, 1980 making certain 
amendments to the General Regula-
tion. ot the Industrial FInance Cor_ 
poration ot India. [Placed I" LIb7'4",. 
See No. LT-203 I 180). 

Non: .... OM TID MINISTRY or FODION 
ArrAIRS or CRIKA 

The Deputy Mlalater of Esternal 
Mairs (ShrimaU I,okshmi Menon): 
Sir, I beg to lay on the Table a copy 
ot the note dated the 3rd April, 1980 
liven by the Ministry of Forel,.. 
Affairs ot China to the Embusy of 
India In China. [Placed I" LIb7'4",. 
Se. No. 2082180]. 

Shrt BraJ Raj Slnp (Firozabad): 
Sir. are we bel", supplied with 
caples' 

Shrimatl Lalulhml Menon: Ye •. 

Mr. Speak .... : Copies will be IUP' 
plied. 

lZ.Mi Ian. 

ESTIMATES COl\lMI'l"l'D 
Munma 

Shrl DuapPa (Banllalore): Sir, 
bel to lay on the Table a copy of the 
Minutes at the slttlnls Df the E!ltlma-
t ... Committee rel.tlnl to the Seventy-
listh. e e ~-e  Eighty-llnt and 

~- r  Reports on the Ministry 
ot Sclentillc Researeh and Cultural 
Alblrs. 

12.M! Ian. 

PETITIONS 

Shrl Slddlah (Mysore-Re!lerved-
Sch. Castes): Sir, I beg to present 
three petitions signed by three peti-
tioners regarding inclusion of certain 
areas of the State of Bombay in the 
State ot Mysore. 

la'05 hn. 

Re: CALLING ATI'ENTION NOTIC!!: 

Shrl Mallaaty (Dhenkanal): Sir, 
l .. t week I had sent a Calling Atten-
tion Notice and I was told It was under 
your consideration. Now I am ver-
bally intormed that in view of the 
fact that the motion had no factual 
basis It II 10ini to be disallowed. 

Mr. Speaber: I have not 'liven per-
milslon to that Calling Attention 
Notice. I have Informed the hCll' 
Member also. 

Shrl Mallaaty: Such tactual mate-
rial as I had in my pas .... lon I have 
forwarded to your oftIce. 

Mr. Speaker: Whenever a Calling 
Attention Notice is tabled, I pasa It 
on to the Minister concerned and it 
Is the Minister concerned who has to 
give the an_er. I receive the anl-
wer from the Minister. In this cue 
the Minister h.. said that there II 
absolutely no basis at all for the taeb 
as mentioned by the hon. Member. 
Papen say: .... " are Informed", ..... 
undentand" and so on. Unl... an 
authorltaUvf! communique I. I"""ed, 
on which the Government will be 
asked 10 ""Plain If theTe Is any doubt, 
WP can't 1111 by newspap"" I'ftIOrta. 
Of cou •• ". hon. Memben can JIll only 
by newspaper report. beeaule that II 
the onlv loure" of Informallon. But 
they (lullhl not to ,R" thot thot vl'rllon 
alone Is correct. Notwlthstandtnll the 
taet that the Mlnl.t ... has written to 
me that there t. no foundation at an. 
.. hlch t have informed him. he stili 
peniIts In .. yinl that that venIorI 




